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Part IV—Section 2
Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Asembly received the
assent of fthe Presidenmt on ﬂl(, 31st July 1992 and is hereby published for
general information :—

ACT No. 41 OF 1992.

An dct te make cerlain special, provisions in respect of permits for stage
carriages wndcr the Motor Vehicles Act, 1988 and in wvelation to the
schemes and routes notified under Chapter VI of tha. Act and to provide
for magters connected therewith.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-third Year of the Republic of India as follows :—

1 (1) Thiy Aet may be called the Tamil Nadu Motor Vehicles ( ‘Speclal Short title,l extent,

Provisionsy Aet, 1992, : commencement
and applica-
(2) Tt extends to the whole of the State of Tamil Nadu. tion. Cou

(3) The provisions of this Act (except sections 6 and 7) shall be deewied
to have come into force on the 4th June 1976 and remain in foree upto and
inclusive of the 30th June 1990 and section 6 $hall be deemed to have come ir do
force on the 1st July 1990 :

Provided that the provisions of this Act so far as they relate to section
6, shall be deemed to have continued in force on and from the 1st July 1990

(4) It shall apply only in relation to draft schemes, approved scheires
and notified routes. :

2. In this Act, unless the context otherwise requires,— . Definition:.

(a) “approved scheme ” means a scheme approved under section 10f)
of the Motor Vehicles Act : '

(b) “draflt scheme” means a schcmc published under. -soction.99..of S Geke,
the Motor Vehicles Act ; C R
ol Act 59 (¢) *“ Motor Vehicles Act” means the Motor Vehicles Act 1988 ; ' o : ‘ 4
1988. (d) the expression “ notified route ” shall have the same meaning

as in section 100 of the Motor Vehicles Act ;
 tiroun IV-2 Ex [469)—1 ‘ [ 157 )
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. : (e) words and expressions used herein and not defined but defined
in the Motor Vehicles Act shall have the meanings respectively assigned to
them in that Act.

Grant of 3 (1) Notwithstanding anything contained in a dralt scheme or an
per{mt under approved scheme, the Regisnal T'ransport Authority may, on an application
%iﬁstances made in accordance with the cules made in this behalf, grant a permit ov

renew a permit to a small operator to ply his stage carriage on the entire
route covercd by the draft scheme or the approved scheme or on such portion
of the route covered by the draft scheme or approved scheme as may he speci-
ﬁec{ an.d for such period and subject to such terms and conditions which may
be in respect of matters specified in sub-section (2) of section 72 of the Motor
Vehicles Act or in respeet of any other matter as it thinks fit,

Egplanalion.—For the purposes of this sub-section and section 6
* small operator ” means any stage carriage operator holding on the datc of
the commencement of this Act or on any date subsequent to such date of
comimencement, ﬁ.ve or less stage carriage permits notwithstanding that all
or any stage carriage permits had expired afier such date of commencement :

Provided that in compuring the number of stage carriage permits for
the purposes of this sub-section—

(i) the number of permits in respect of reserve vehicles kept by the
stage carriage operator to maintain the service; or 4

‘ : (ii) the number of temporary bermits granted under clause (a).
clause (b), or clause (¢) of sub-section (1) of section 87 of the Motor Vehicles

Adt,
shall be ekeluded.

‘ (2) Notwithstanding apything contained in a draft scheme or an
approved scheme, the Regional Transport Authority may, on an application
made in accordance with the rules made in this behalf vary the conditions of
a permit for a stage carriage so as to enable the applicant to operate on the

" eatire route or any portion of the route covered by such draft scheme or an
approved scheme. : ,

(3) For the period during which the permit referred to under sub-
section (1) or sub-section (2) is in force, the draft scheme or the approved
scheme; relating to the entire route or portion of the route referred to in the
said sub-sections shall he deemed to have heen modified to the extent specified
in the said sub-sertions. '

Existing permits (4) Notwithstanding anything contained in Chapter VI including
to be valid. section 98 of the Motor Vehicles Act, the provisions of Chapter V of that Act
and the rules made thereunder shall, so far as may be, apply in relation to the

grant, renewal or variation of permit under this section as they apply in

rclation to the grant, renewal or variation of permit under tha said Chapter V.

4. Notwithstanding anything contained in a draft scheme or an approved
scheme or in section 3, all permits and temporary permits granted, rencwed
or varied under the Motor Vehicles Act or wunder the said section 3
. ¢~ authorising the use of stage carriages on the entire route or any portion of
the route covered by such draft scheme or an approved scheme, shall he valid
- for the period for which such permits were granted, renewed or vayied.

Act to a S yt15ﬁ The prov-iss:ons Olf‘ seetio}rlrs 3, 4 and 6 shafll-have effect notwithstanding
override anything inconsistent therewith contained in) Chapters V and VI inclucdine
Chapters V section 98 of the Motor Vehicles Act. P mefuaing
and VI of
Motor . .

Vehicls .
Act | tral Ace
Jof 1939,
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i Act
S 1939,

6. (1) Notwithstanding anything contained in the Motor Vehicles Act or
in an approved scheme, the Regional Transport Authority may, on an appii-
cation made in acedrdance with the rules made in this behalf, renew the
permit to a small operator to ply his stage carriuge on  the entire route
covered by the approved scheme or on such portion of the route covered
by the approved scheme and forssuch period and subject to such terms and
conditions which may be in respect of matters specified in sub-section (2)
?}f‘ s§cti§n 72 of the Motor Vehicles Act or in respect of any other matter as it

inks fit.

) (2) Notwithstanding anything contained, in the Motor Vehicles Act or
in an approved scheme, the Regional Transport Authority may, on an appli-
cation made by the small operator in accordamce with the rules made in this
behalf anq subject to such conditions as may be preseribed, vary the conditions
of a permit for a stage carriage so as to enable the applicant to operate on
the entire route or any portion of the route covered by such approved scheme.

(8) Notwithstanding anything contained in Chapter VI including
section 98 of the Motor Vehicles Act, the provisions of Chapter V of that
Act, and the rules made thereunder shall, so far as may be, apply in relation
to the renewal or variation of permit under this section as they apply in
relation to the renewal or variation of permit under the said Chapter V.

(4) Notwithstanding anything contained in this Act, no new permit
shall be granted under this Act to any person on any route covered by an
approved scheme.

7. Notwithstanding anything contained in apy law for the time being in
force, every appiication for grant of new permit on a notified route and all
appeals arising ‘therefrom or relating thereto, made or preferred before the
date of publication of this Act in the Tamil Nadu Government Gazett?, and
pending before any court or with any officer, authority or tribunal constituted

under the Motor Vehicles Aect, on the said date, shall abate. ‘
8. (1) The State Government may make rules to carry out the purpe:
of this Act.

(2y Tp particular and without prejudice to the generality of the fore-
going power, such rules may provide for,— r

§

(¢) the form in which, the time within which and the manner in
which an application under section 3 may be made ;

(b) the fees 1o be paid in respect of an application under section 3

(¢) any other matter which may be prescribed.

(?) All rules made under this Act shall be publishcd in the Tamil
Nadu Government Gazette and unless they are expressed to come into force

on a particular day, shall come into force on the day on which they are so
published.

(4) Bvery rule made under this Act shall, as soon as possible after
it is made, be placed on the table of the Legislative Assembly, and i:f, hefare
the cxpiry of the session in whichi it is so placed or the next session, the
Assembly makes any modification in any such rule or the Assembly decides
that the rule should not be made, the rule shall thereafter have effect only in
such modified  form or he of no effect, as the case may be, so, however, tha¥
any such modification op annulment shall he witho 1t prejudice to the validity

of anything previously done under that rule. R

j B RRRPCS e ¥ U
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5. Any rveference ip this Act to any of the provisions or any  Chapter” Construction of

of the Motor Vehicles Act shall, during the period commencing from the 4th

reference to
Motor Vehicles

day of June 1976 and ending with the 30th day of Junc 1989, be construed asi Act 1939,

refcrence to the corresponding provisions or Chapter of the Motor Vehicles
Act, 1939. vl s
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Validation.

Saving. ..

10, Notwithstanding anything contained in Chapter V or VI including
scetion 98 of the Motor Vehicles Act, all proceedings takvn for the grant of
and all orders passed granting permlts or rencwal or  transfer of wmh
permxts or any vamlatlon modification, extension or curtailment of the route
or routes specified in a stage carriage permit during the period commencing
on the 4th day of June 1976 and ending with the date of the publication of
this Act in the Tamil Nadu Government Gazette, shall, for all purposes, be
deemed to be and to have always been taken or passed in accordance with the
provisions of this Act as if this Act had been in force at all material times,

11. Save as otherwise provided in this Act, the provisions of this Act
shall be in addition to, and not in derogation of any other law for the time
being in force and nothing contained herein shall exempt any person from

any proceeding by way of investigation or otherwise which might, apart from
this Act, be instituted against him,

(By order of the Governor)

MD. ISMAIL,
Secretary to Government, Law Depml nient.
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